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(Open court) 

CEN!'RAL ADMINISTRATIVE TRIBUNAL -- . ~--~--------~ 
~LAHABAD BENCH. ALLAHABAD. 

Allahabad this the 22nd day of December, 2003. 

Original Application No. 1538 of 2003 • .. 
Hon1ble Mr. Justice S.R. Singh, Vice-Chairman. 
Hon'ble !:!!j• Gen. K.K. Srivastava, Member- A • 

Avinash Chandra Srivastava, 

860. Mutthiganj. Allahabad. 

Posted as Regional Carpet Store, Lekhrajpur, 

Allahabad. 

• • ••••••• Applicant 

C9unsel for the applican~ :- Sri N.L. Srivastava 

VERSUS - - - - 
1. Union of India~ Ministry of Textiles 

through its Secretary. New Delhi. 

2. Development comnissioner (Handicrafts), 

west Block No. 7, R.K. Puram. New Delhi. 

3. Director, central Region, 
Office of the Development commissioner (Handicrafts), 

Kendriya Bhawanm 7th floor, Aliganj, Lucknow. 

4. Assistant Director, Office of the ™:__v_~lo-en~!l't;:_Commissione-r.­ 

(Han-dicra-£ts1-, 1A/3A, Rarnpriya Road, Allahabad • 

•••••••• Respondents 

counsel for the respond~:- Sri R.c. Joshi 

0 RD ER - - - - - 
By Hon'ble Mr. Justice s.R. Singh, v.c. 

This O.A has been instituted for issuance of the 

direction to the respondent No. 2 to grant the second 

promotional pay scale to the applicant under A.C.P. scheme 

with effect from 17.05.2003. It is submitted by the learned 

counsel for the applicant that under the aforesaid· scheme 
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the applicant was granted first promotional pay scale 

with effect from 17.09.1999 by order dated 17.12.2001. 

The second promotional pay scale. it is submitted by the 
t..r°,v,:> ~ ,,.g c.J,.'yi,(_US<..""1-f L-- 

lea rned counsel. ,:;s due fDom.01.05.2003. The a,~~ 
~ ~~ 'L-- 4p.L~ L--- 

ma de by the applican£S(J-s that ffieLhas already completed 

24 years of service and, therefore, he is entitled to get 

second promotional pay scale. It is further submitted that 

for redressal of his grievance the applicant preferred the 

representation dated 15.07.2003 followed by another 

representation dated 18.09.2003. The said representation, 

it is submitted by the learned counsel. has not been considered 

and decided by the competent authority. 

2. Having heard learned counsel for the applicant and 

regard to the facts mentioned above, we are tnclined to 

dispose of the O.A at the admission stage it-self with 

direction to the competent authority to look into the 

grievance of the applicant and take appropriate decision 

on the representation within a peri~d of three months from 

•· the date of communication of certified copy of this order 

to the a ppl ica nt • 

3. The O.A is disposed of in terms of above direction. 

No costst\ \...~ 
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Vice-cha~. 

/'Anand/ 


